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post of Chief Development Officer, Bareilly

ON 7651984 in T.AeSe. Senior scale of g5 1200~
2000, |

That ops Lo, 1 & 2 aélisteu the name of the
retitioner frum I.A.8. select list in 1882

in a most srbitrrry, | illegal Ardprejudicial
maffer snc in utter cisregarc of all rules of
nztursl justicé anc oOp, i'o, 2 iswued orcers on
B 13-u- 0y

#3,453982 for the reversion of petitioner from
I.4.8. toO P.C.S.(BX.“‘) post, The petitioner filed
writ petition Lo, 1718 /82 before thesHon!ble
court which has beep sﬂ.a;litte(l and in an interim
orcer this Hon'ble court has stayec the opera-
tion of reversion orcer, ‘ccordingly the peti=-
tioner is still conﬁiming on the $M, s. cadre
post of Chief Development Officer, Bareilly,
The aforsaic writ petition o, 1718/82 is still
penaing before thgﬁon'ble court at I.ucﬁﬁw.
That ops Ho, 1 & 2 have not yet directd the
lccountant General, U.P., Allahabad to fix ths
pay of petitioner in I.A.S. senior scale of
Bse L200=2000 on the basis of stay or-der of this
Hont'ble court in the aforsaid wrlt petition

o, 1718/82 cespite representation cated 17-12-83
filed by the petitioner to ope. ib.l.

That "ops 0. 1 &;“ 2 are still victimizing the
petitioner enc creating such conditions as

may frustrate the outcome of aforsaid writ
petition favmrable to the petitioner,

That Op. .be 2 have been spoiling the

L—
subsequent recor« of pektitioner in oruer to

c;{'éfp/en the chances Jfor re-inciusion of his n-ue

in T,..eSeS€ lect list.,
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® 7= That ops o, 2 Bave adverse remarks in the
& character roll of éeti’cioner for the year 1981-82,
although Agricu ltufal rrocduction Commissioner,
U.Pe who is the accepting anthority under All
e Rades for Cluce;
India services (Confidential Rolls) E)evelopnent
Officer yexpressed good op&nion about the work and
conauct of the petitioner. The petitioner submitted
representetion to op. Ibe 2 and filed a writ peti-
tion b, 1167/83 in this Hon'ble court which is
still pending., Ister op.ilo, 2 themselves
accepted the contentlon containecd in the
representation made by the petitiorer and expunged
most of the adverse. remarks,
8= That ops o, 2 nave again cOmmuniz‘;;ted certain
r— r —
adverse amd unfavourable remarks in the character
roll of petitioner for the yesr 1982-83 given by
op No, 3 nd 4 although the imzeciate boss op lo,5
gave excellent entry. |
e Ops . 5, who ?,s the reportinig/officer, has

L S

ound the Merk anc concuct of petitioner to be extre-

U 10e 4 VA O is reviewing

cationtt, Copies of remsrx«s given by ops Ibe 3,4&5

f) _ are erclosed as Annexure .os, I,II & I1l.

77)(-/J >3 10=- That the remarks given by o, T, 3 & 4 are
urjust, maslafide, motivéted by extraneous considera-
j )ﬂﬂ/ tions and azainst the pfm ecure greseribed by All Incla

m

Services (Confidential Roll) Raules 1970 ana the
orders issued by Ope. ibs 2 in G.0. No., 36/1/78=Karmic-

2 dated 20, 2.1-9790




9
-
‘r 11~ shet the r:d;j;s .iven oy Ops ib. 3 & 4 .o not
sive a trae evaluwti.n of e uetitiOner|s1£orP ené N
/ -
I 4 concuct, The rew:ris given by Op .0 4 cre unJu..,*:L.find

an¢ m anfi gy basec on un.erestimation, fuil of
contracictions ant zga:nst tac facts, while those
given by Op .p. 3 are erbitrcry and mslafide betraying
an incorrect ¢ssessazent zn. ignoring the grescribed
srocewure, '
12= That tae yetitﬂoner subm.ttea 2 reparesenta=-
tion to Uy 12.2 agei t Tae remarxs of both Op ‘0,3
an. 4 on l3,1.1534,

o ‘

- 13= Thet aecorcing ©o .aule 1O0{i) of .1l India
rervice (Confidential &oiLs) .1.es=1270 0p ibe 2
snouit acve taken uecisién on the representation
wvithin taree montis, 3ut 'no cecision hzS been taken

by Op 10. 2 nor any Cecisicn has been comminicated

ll

so fer to the fytwtlsrerwby De 2,
l4=- hat the adverse rencrizs of 0P ioe 3" T did

not fizu him to be an offiicer of kxeon application® are

vazue, anconplete Am. paseless,
4/;‘
15- that Op .o. 3 never issued any written or

orsl warning to the _etiticner belore zZiving these
renarsS, as reguircé u.Ccl vav, .9,36/1/1973 dated
250 21979 2nC Jeve e 259/11- =33-1-1%55 dated
15,7,1557, ‘
/j . | e -
“LL,’ \\1u Jhat Op w24 2-S ROG Piven 3¢y s.ecific data
m Su_; 0Tt Of hiS remcli LS, vp ..0.3 as accepting autho-

[
rlty s.1ou .G nave gliven tne‘bus~a DILXER of nis dis =

/7éreene nt with the remeriks ziven by the uist.iagistrate
‘EQlA\ Op o:g; incteac o. crltwcis Lz tae remerss of Op ib.5

Op .0e3 @01 .C hcove :ccegte¢ The vistt,i.sgistrate!s remarks
uith nodificsti~zrs if ..e ulL not rgree wit.. them as regui-
red uncer .mle 5= of LL Zntia _ervices{lonficential

L0 Lis) .ales 1970 zn. 3.Ce ‘I*O.33/l/1378 cated 542470

4
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‘ - 17~ The Op 0e & ho€ not inspected any work
@ of the petitioner snd as such ¢id not have any first
y hand knowledge of thc petﬁ:ioner's performace,
18- That the petitioner had an apprehansion that

A/ .
Op. 0s 4 himself was not keen to enforce the policy

of government. Government is amxious that subordinate
staff should discharge its y;‘ duties fzithfully and honestly
and superior officers shouid _supemizse their work from
this angle, This poiicy has been set ot by the present
Chief Minister, U.P. in his circular dat ed D,701B4
adaressed to all Head¢of De.artments and District lagist-
rates mug in the following @ords 1! PartsT o1 4§39
aeaTr SHTA 31 98 gty e aitd 5 & e1TTer

) aﬁaﬁéwﬁ%mﬁaﬁtmmmé?aﬁ?ﬁmw
+11a & f & — maa@ﬁﬁaﬂ&ﬁmﬁm.aama “
T, Frate aaﬁmarjsmﬁa’at aLIT WY & AR TOT
FeTardt afe @l @ITeT yse SRt & GE whar
o Paag FidaTE 78 3 af a8 wY wfwIE @ ¥ W fm
- ey g 1" “

19~ That the petitioner followed this policy in
‘true Spirit and did not hesitate to take severest action
against the corrupt and unruly staff, while Op lDb, g/was
) himself lenient or tolersnt in dealing with it and neut-
ralize@ the action taken by the petitioner by passing

orcers to the contrary 01:- showing indifference as will be
e ident from the following instames-
: (1) sri Ashok Kimar Ssxena, Block Development
(g L\:fficer demanded bribe in the construction of houses for
eaker section, issued bOgus cement permits and remained
absent from duty without any leave or permission ., He hes
close relations in B—gre:l.lly. The petitioner proposed

Lm 3 ‘
b"")j disciplinary proceedings with suspension ag%?.nst him, The

case of bogus cement permits was also reported to the

police by the petitioner, Op o, & wno is the appointing
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authority, did not suspend hi‘m even on such serious
charges, only transferred him to another distridt
and later on cancelldd even the order of transfer
despite protest by the pegioner. Rurther two
charge sheets Ware to b_:a/sem;red on Sri Ashok kumar
Saxenam But the Op, No.84has ;gerved only one charge
sheet on him and the second éharge sheet relating
to bogus cement permits has been pending with op,
No.%nce 27.8.1983, The dijsciplinary procedings
against B.D.0., are thus ling[ering on giving him
ample chance to tamper withw the evidence,Op.No2
has turned a blind eye to aIl these happl,;f;gs o

(1) sri kam Raj, Blocic Development Officer

was found 1nvolwed in the preparation of fake and
incorrect muster rolls of the works carried out
under food for york Scheme in Block Kiare, He was
also found guilty of mis=-concuct and megligence
o?ﬁmt Yo The petitioner th“‘erefore submitted a
charge sheet against him to Op, 1;‘03 through Op, No.&T
and proposed his suspension, But Op.t?o."’érdid not

order his suspensionsg 2nd zx;erely initiated departpental

proceedings against him on the basis of charge sheet
| -

submitted by the petibloner ., Op.ilo.d4appointed
Project Director Bareilly as the inquiryihg officer
in this case o, About one yéar hasdipsed But th e
’nquy is still 1nc0mp1ete. Op.li0.2& has not cared
-, ~to ensure speedy action in the departmental procee=
){dings against sri lam Raj .Sri kam Raj has taken
the dep@rtmental proceed&_régs very lightly feeling

hinself safe and decureds In retaliation he has

—
b”ﬂ/ indulged in a tirade agdinst the #% petitionerpnd

engineered false anc fabricatec complaints against
i
the petitioner, Op .>, B orcerecC his transfer to

district Jha si. But that; order weS also cancelled

by x/i;;’op Yo, 3 later on,



" antecedents of thiy_‘s official,took his approval and

Y ,wasf:aught recd handed ¢iverting one full truck load

)
I

T ‘

€1ii) sri M.F.Singh, Senior clerk was President
of his Associat ion in 1982-53, He made his Association
a forum for pleading trée individual service mattfszs

of corrupt and deleQueﬁt officials, He himself forged
a document of Agreen\et:j‘ to sell and on its basis ob =
tained hause loan of PI.‘Is. 30, 000/= from Divisional
commissioner Op.ﬁojg,fA case of foregery has been
registerd at Police Station Kotwali, Bareilly which

has submitted charge éh:a/et to the cmﬁa‘gte:imlesti-
gation, This man used:‘ t4 meet Op,No,4 direct and make
gﬁe complaints agaﬁnst the petltioner to Op, No.}"—.—
He meets Op.No:g/ witl;iwt the permission of petitioner
as requirec under U;‘{‘.P. Government Servents €onduct

R les, Op llo, nid I"not object to this procedure and
entertained tae fals;e canplaints mr-de by Sri N.Pe Singh

and his associcztes égainst the petitioner, The peti=-

tioner transferred t xis official from Bareilly to
g d v
Block Fatheganj (.i). Op Ko, 3 enteré’&can applica{i/on

direct from his wife dndordere{to stay his transfer

-

vide his officRet letter lb, 272/Estt-2 dated 25,8,83.
The petitioner, hoxi;ever apprised op No,r 3 of the

hereafter enforced the transfer order,

(iv) sri I»Iur;i Ram, Villzge Development Officer

of wheat entrusted to him in Kiara Block for distri;

bution among the Labourers under Food Fgr Work schese
in 1980, Ie mano'évered non-appezrance of important
prosecution witnfésses anc as sucn the court acquitted
him of the charg‘e under section 3/7 of Issential

L

Commocities ict (Selﬂ,ng wheat without licence), But
A

the petitioner kept him under suspension and con

the depsrtmental proceedings against him for mis<

appi-oprisation oii‘ zovernment property, The OpP. RoP:!
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2

instead of appreciatirig the zctlon taken by the

petitioner, havc entertained false complaints made

by this officlal against the petitioner, although

full fects of the cals"e have been commnicated by the

petitioner to Op Io, jrgL{through the District Magistrate,

Bareilly and Divisio;&al Commissioner op lo, \ﬂare

than once,

(v) sri Jaj}_; Deva Prasad Sherma, Village
Develomment Officer‘;‘is President of his issociation
in this district. Fe has totally lgnored Soil Test
viorks Op lo. 4 has }L!issued orders to t.ak:e severe disci=

plinary action against Village Development Officers who

[ W L=

neglect Soil Test ja}ork vide his letter No.h%‘l?iﬁdated
1% .12 4% In ccznpljgénce of this order, the petitioner
has charge sheetegji Sri Jai Deva rrasad gharma in formal
depai:tmental proc’eedings.' This official also plead‘:the
individual service matters and is a strong supporter
of sri Muni Ram,f Villzge Development Officer who 1s
being proceeded égainst departmentally for mis-appro-
priating wheat oj’f Food For vors Scheme mentioned at
Sl.No, iv above.s.nfruihéif by the firmm stand taken by
the petitioner against the corrupt and deliquent staf
cri Jai Deo Pr;sad has launched a compaign of indict
ment against the petitioner, He meets the Op No.g
direct end makes false complaints to him against the
petitioner, Opﬁ, Ko, i/instead of suppressing such un
elements, provides an encouragement to them by allow
them direct iéterview.

20~ That the petitioner was equally effective

in the implem;éntation of various development works
assigned to ni_m in the year under report, The

targets of 4 1 the important schemes were sghleved

and Bareilly‘f district of the petitioner stood Firs

or Second in most of the schemes in division whic

I

[l
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W

comprises of four districts -pilibhit, Budaun, Sash=

Thanpur and Bareilly, This is borne out by the campa=

V‘lr ,
v :
rative ch&rt enclosed herewitga as Annexure-iv
That the cOmparativé chart gilven in Annexure

N0\, g
;/,:) 77,7( - / ol=
IV to this petition proves t;;"at distriets like Budaun

and P1libhit were behind Bareilly,in most of the
2

= maa

v
. schemes, But the performancé of these districts has
not been rated as erdinary or unSatisfactory by the
| ——
Divisional Commissioner Op lxo.‘a ard Op ib.,3., They
have thus adopted daable standards for the evaluation
p A

-
of the workgyé Mﬁ«vw v

22- m That both Div:.sional Comissioner Op Ib.¥y
and Op No. & have referred in their remarks to the

)
conplaints against the peti tioner as followse
/
(1) There were ccxnplamnts against him but
L~

no substance wzs found oh inguiry.
Livisional Commissioner Op Ib.¥y

(11) There weré several complaints from staff

at verious levels including clerical about this officer!

W ,
s traight-forvardnes s.RgssautinKsl R ENTE s anx gamng sy

[ g:
\essmmms px o @y xxx  Agricultural Production Commr,
Lo OP NO. 3 y
These remarké are totally uncalled for and

irrelevant, when Op Nb. 4 has himself found the
complaints baseless on inquiry, These false complaints

| «—
were meade by members of subordinate staff who had a

grudge against the petitioner on account of stern
action taken by petitioner against them, Detailseeé

of these offieials have been given in para 19 above.
That inclﬁsion of these remarks by Op b, 3 an

23= )
Op o, 4 in the Character Roll of petitioner clearly

indicates that Op f“’o 3 & 4 were detemined to
1 PWWC/W\M —
tarnish the 1mage of petitioner by ma&sxgaawareyort

anu as such they; are malafide,



; /<
| ~10- | <
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A - That Op lo.#&% % has criticised the remarks

’ of the then Listrict *"agistl;rate, Bareilly Dr. Surya
¢ | Prasad Op No,5 as highly g;xaggeratgg/and saowing
undue partiality to the petitioner.olp N>, 5 was the
immediate officer of the pétitioner and had a concrete

data In support of these rlemarks. The comparative

chart in Annexure-IV to this writ petition was the

basic data with the Op b, 5 for giving the remarks, L
This materlal was available in the office of Op o, 4 =
also,as the performance shcet was sutmitted to him

R ~ alongwith the remarks of Op ib.5 Besides, monthly

progress reports were sent by the petitioner to 7

Op o, 5 every month on dﬂfferent schemes and

develorment wor«s, Similar ;;'prOgress reports were a‘]f_o

sent by other districts every month, Henee Op b, 3

was fully aware of the datd which were in the pos se=
P z—
ssion of Op 0. 4, «~s alreacy stated above, Op o, %

never himself inspected any work of petitioner nor
he ever issued any warning to the petitioner, Besides/

| . _
these remarks are a reflection on the conduct of Op
’ p

0.5, Op 10,3 shuld have first socuzht clarification
from Op o, 5 before conacn;ning the remarks of Op
{0 5 about the petitioner,

25- That District I-Lagiqtrate, Op BD.5 was a hard

A
werie® task master and cid not spare even the peti=-
“— ’

tioner in giwing warnings from time to time., Op 0. &
| L b W

issued the wernings dated 13,9,32 and 25,10, 82. FHREEL,

Copies of these warnings are enclosed as Annexure V.

Y

. ! ? -

& VI to this writ petition, Op !b. 5 was equally
—— CT—

admiror of petitionerts good work. The petitioner
recorced an inspection note Gated 5.8.82 on the work

of certain of icials in the field by making surprise

visits, Op io. 5 merked this insection note cs

" Very good ® - copy Of this inspection note dlo. it

k “ \ \ N ‘1
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73
[ P remarks of Op io, 5 is enc lbsed as jnnexure
Pl , exare VI
to the writ petition. Op b, S wrs thus quite
objective in evaluating the performance of the

petitioner,
"~ [
2= That Op Io. 3 has not given his own .

data to dusprove the remarks of 0p .b, 5, nor he

has particularisedl the poi,ints on which :ﬂxe dis=-
reed with Op 1o, 5 as 1%11@ ¢own in Para 7 of

Ge0, i, 36/1/78-Kamik-2; dated 26, 2,1979,

27- That Op Ko, ﬁa;s based hiss remarks on

h the impression gained by ‘;him in oral discussions
wit: the petitioner whicﬁ i1s highly arbitrary am
subjective. The petitionér is not vocal or pro-
pogandists. The petitionei' is working on a result~

orientea Bﬁt. The Op Ib‘ } shﬂld have, therefore,

based his appraiseﬁ on concrete facts and figures,

28= That the remarks given by the Divisional

Cormnissioner Op .o, t’l/wﬁo is reviewing authority

are vague, 8elf-contradictory an¢ sabjective,

29- That the remaris of Op o, 3 " sri Jai
Dayal is new to Plaming " ere incorrect in as

N much as the petitioner ;‘cc:apleted two years in

;- o the year forw hich the‘»j: reparks in dispute were
given and Op .Y acjucged the serformamce of

the petitioner during ‘:the i‘irst' year i.e 1981-5—2

as good, The remarks given by Op Tb, Cit/for ¥R

the year 1931-32 are. reprocuced below-
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N 3n this way the petitioner w:s not rew to Planning
curing the year 1Y32-83 to;"which the dis,uted remarks

r-elcte znd when he was new to the pPlaming curing
t he first year, Up i0,W§ aid not find his wark as
unsatisfactory or ordinar;}. |

80~ That the followilkz rep-arxs of Op io &) wéxex
Ernzmmx sre arbitrzry agaw‘.nst the factf/gnd malafice,

? elations with subordidate at 2ll levels wvere

t he perfer.arce on the whole was

OrCiNzTY eeees h-1S wOrk on this ssgeet can also
L

~
be consicere. ordinsryy ks tis-feoctory®

Orﬁtinal‘y’u seo e

31~ ot it is not dlear whether the remsrks of

op, 10.

® rel:tions w__ith suborcinates at all level
were ordinery" sre derisive or appreciative, Superior

i [
officers should n>t develogeintimacy with subordinates,

o ‘ N
These remsr<s of Op .0, \§ Y results continued to

improve e to effor‘cs_f of the team as a whole " prave
the=t the petitio-rer wes successful in coordinating

t-ne activities of col;.f.oegues anG subordinates and
taking meximum work ft'ozn them anC was getting maxi-
themo

mun cooperstion wue tn his zood rel:tions with

" ——

(oAl “a‘n\
- /"“"\ 3

S -

the petitioner ues_; slready siown in /nnexure-iv
¢ as Op Lio. \q hes himself adnitted, the work under
e petitioser cortmued to improve, In tais way the

2 !
-

)
rep:rks thet re iatio“ns with subordinates at all
levels werc orcinsry" are incorrect, vague and

arbitrary, :

: [ -
That renur;«:s of Op Ho, \§ *
t are self-contradictory

32= The performance

on the whole was or‘Linar

end arbitrery, .nnexure-IV to this petition shows

that the perfomame of the petitioner was &b

averaze cn. better as comparcd with other cistricts
! —

of Barei..y .ivision and as Op id. \$ has h-mselLf
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]' awnitted taat tne results contimi-ea to improve .
Jnere is no basis for gr Ging the performence of
pset=1tioner as orginary.‘The Op Mo, 3 has purposely

u:.er-estinztec the workfof the petitloner cue to
|
ulterior consigerations.: -
33- That the remark§ of 0p Il 0, § " Tis work
from this espect c:in als? be consicCered ordinary
satisfactoryr" are meaniﬁgi;ss. tlnen he has hin=-
elf founc, the e;;Iaint$ egeinst the petitioner
to be unsubstanticted, tmese remarxS zre patently
perverse anu pointless, |
34= Th-t Op :b.\g/hpé GO% given any specific
Gatz in suyport of these‘irem:rxs. He has cited
the c¢cszse 0F “nh-r Gas :la“ts znd rateuw the achieve-
ment on this score s avera €e In this connection
1t may be stated t=hct the entire funds received
uncer this scheme for su@sidy wer=¢ utilized, ﬁxmﬁir’
-~ (0 funds were esvailoble £or giving subsidy to zddi -~
tionel pl-nts efter comg@eting 178 plants by 31.3.,1983,
The rchievements of finenciel targets were taus 10034
The physicsl terget of 277 could not be achieved due

. - .
to shortage of funds, The ghysical target® was not
=

lf
Al

v ! j
a@hieved by other two districts algé??i??é%it aBd

---N
s
X

/<€f»” ~.%NBudaun in the civision, uecon ly the performance was

\bétter es compared to yreviaus yeers i.e. 1980 ~31

ani 1981=-82 in which only 3J znc¢ 100 pl-nts were
1

constructea respectively.

-
35~ That Op 1loe Y was also libercl in dealing

with corrust and inuisciplined staff against which
*7“4':5’H7:z the petitioner took a flrw stanu, .. few ceses cre
 cited below- |
(i) :-r3 .baal baleem a gJeon working u.cer

the pctitioner used to cuarre; w th his oflicers

and Stzze demonstretions m¢& hunger strikes for



Jio

indivicual service nztters. l.e wrote a most wulgar

letter to the setitioher on 29,1,1982. le was sus=

[ .
from service, But the Op 1o, \3 on his second appeal

reinstatec him on the grounds that the Listrict

pcndec by the petitioner on 3,2, 12382 znd removed

mnaglistrate Op o, 5 dic ndf write a cetalled ordep
while rejecting his first ‘:appeal,alt;uugh the
removal order passec by the petitioner was quite

|
detailed znu discursived fri bwl Saleem did not

' -
raise zny such grounu in his second appealsamsd

v
Op Yo, § remanded his cese for fresh proceedings,

sri .baul Seleeu cid not submit explsnatiom to

fresh cherge sheet nor joined =t new plsce of
o0Stirg after remend arder of Op Lo, U§. Ultimately

Op No, l:i/has transferreéf him to uistrict Budaun,
although the proceeding% against him xtxiibare still
penting before the yetiﬁ;ioner. 0‘15/160. \3 hes thus
vrovicded protection to ‘;‘1;‘:11s most indisciplined and
arrogant official., He k:{aS not submitted any reply
to the charge sheet so;‘far after trensfer to other
district. ;

(11) 5ri 3em Prakash Gupta was Head Clerk
in District riaming ﬁffice. de tampered with the
orcers of transfer ofy‘;“ Vill:ge Levelopment Officers
after taking bribe from them and absconded from

\,\election duty., He was““ reverted to the post of
genior Clerk, He braﬁght stay orders of Hon'ble
High Court, Lucknow Bench, in compliance of which

he was allowed to at;tend the office and paid the

salary of Head clerk, #e was thus given the charde
i .l/' e

of Head clerk,&ven then Op K2,\§ directed the

petitioner toO hend 6ver the chzrge of Eead clerk

‘ 22—
to Sri .am <oraxash Gupta, thereby compellin: the

setitioner to give improtant anu confidential
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to uim .He was o course not given the important
anu confidential work.‘1 1.ow the stay orders have
been recailed by Hon!ble High court.

(iti) sri Sateddra .ath, steno typist has
not yet learnt Hindi %hort hand des_ite several
warnings, Besides, he used to black-mail Block

Develoment Officers ;t the time of inspections

by the petitioner and he obtained cement pernits

in the nsme of bogus persons from Block Develop=
\ < ment Officers for black merxetting.de was trans =
ferred by Ly. Levelopient Commissioner, Bareilly
to Budaun, But Op LO.\i cancelled his transfer,
He ¢id not revise hisﬁorders even when petitioner
reported full feets about him, After cancellation
of his %transfer he is also engaged in slander
comyaign against the getitioner.

(IV) sri Ashok:&umar Saxena, Block Develop-
ment Officer aid not aarry out the orders in regard
 Sthewe

to teaker tection Houseegpand demanded bribe fram
‘the beneficiaries, His relations reside at Bareilly

axi 1S home tuwn is Bisalpar in Gistrict Pilibhit

where ne often goes without permission or leave,
L -

r—
him Op o, 3 cﬁa:gea his mind and started to

shiela sri Saxena dueuto some extraneous T'easons,

ori sexena got severa% false complaints sent ggainst
the petitioner end negotlated direct with Op Ib.\g—i
He won over the witne;ses. Later on Sri Ssxena was
foznd involvea in thelisaue o bozus cemznt permiti__—
gnd petitioner rCOQme?ued hnis sugyension to 0p .0.3

another detajiled charge sheet was also supaittec
- —
by the petitioner to Dp. I'0, \$ about one y ar
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052K on 274884, out o b 4 JiC not apgrove the
caarge saeet nor zot i suspenied by zovernuent.
Or .De4 even Cid not allom the .etitioner to tronsfer
~rl Sudk ian:r .wxena vithin tae wistrict, Sri Sexena
wes trinslferied to *nother(district oy the ‘gricultural
~rowuction Comnmissioner Opfhg, 3 2yt leter on as already
stateda above, Op 10,3 c:ﬂcgileu uis transfer, Op 1.0.4
2ls0 toos great interest 1ﬁ setting ais tranSfef carcelled,
0p -0, 4 _romissed to tan£fer ari sexens within the
wivision wring l.ay-June,l234, 3ut Oy 0.4 n'S not
oruerec¢ his traasfer so fr#. Zri Lsexena nas béen al lowed
to stey nere in sareilly DﬁL contirue ais nefarious
setivities, This p3lock ,eyelozneut ufficer is a great
source of nuisonce anc ina;scifline in the district,
Twen then ne is zetting fu;i & support from Op .b.4.
(v} iri luni 3an, Vfil ze Developent Of ficer
was caugnt red hmded aivertzn" one truck lon of w“eat/L_
of ood for ' ork.L£“32§ i mtrﬁet, APL—¢AhﬁA Aunpenol of
4\)\,1/144_& MW

P - Moy
35= That the petitioner took great pains to tone up

i
the workx 1n the orfice héi. by him sna introwuced
various improveanents, ¢S detelled in pera 15(a) of

b . .
re.resentation .anexure YIW to tiis writ petitioc.
30 That Op w«Je ¢ himsell encouragea inaiscipline

}[ 1 > ]
in the staff as is clear from the instances quoted in

Jera 33 above, sesides 0P 0.4 ordereu transfer ané

. oosting 2gainsSt Jeee ..o.3fg4.o/&:£n-;/6412 dated 9411,54,

I
le pgrozotec one usstt,ﬁev.Officer ¢ri Jawanar .al Jyarnt

' bs Slock Develomxent uf:icer an. posted nim in the

A

ssme Block, i.irganj wNeTe 1NCeseece o osecee coutd,

fm'ﬁo:l%_”
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. was working as ..sstte uev“. Ufficer, Similaorly
he regosted one Block Developnent Officer
l" ¢ri Larerira Lev Gnagwar to Block Bithrichainsur

of Barsil.y disrirct aftér retrensferr=ng him from
£i+lbhit waere he wes trsnsferred one year ago
from Bareilly, This postlngz was also against the
2forsaid Ga0. |

37= ‘hat Cp +20¢ 3 & 4 hecve mede an incorrect
gssessment of the owrx of the petitioner on ext=-
~raneous grounds in utter disrezard of the rules

!

and srocedure, :
X |
38~ That the humble' petitioner made a reyresen-=-
tation against tnese illcgal, m-lafice =nd arbit=
LA 0P Ne 2
rary remsrks of Oy 2. 3 & 4Z‘--Copy of represen=-.
|/ i
tation ewcloscds as Aimnexure yfff. But so far no
I
action hrs been taxgen ‘or comnunicatec to the
petitioner, .'
30 hat the cuestion of placing the humble
petitioner to the selec¢t iist 1s always before
the Govt. and the presént entry (subseguent entry®
given to injure an. csmhage t.e petitioner!s case)
cazes in the way of h'i,.s eraonotion =nu elevation

t0 the I.A.S5e cadre, anu to his future charices of

~
s <romotion, :nd since the regresentation has not
)‘! .
yet been aecided za2nd since te matter is extremely
m urgent, an. since theme is no alternative effi-

cacious anc expeCitiocigs remecy avallable, there-

fore tahe petitioner abproac}zes this Hon'ble court

for relief on the foilowing amongst other=-

(1) Decause the remarks of Op ib.4 are
fra,\’ w/,_-arbitrary, unfoanGed and malafices
(2 Because the“remrr;cs of Op lio, 8 sare

zeinst tae feets and are unjustified,



(3

(5)

j?uA‘]>yﬂl:l’/“
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Becauce both opposite party lloe.3 and 4 have lgnored
the procadure prescribed in:.. .1 Inuia Services

(Confidsntial “olls)Iules 1970 wnd GoO o036/ 1e78=

Kermike2 dated 260261979,

Bacsusa the ctay orders of;this Hon'ble Court in
writ petition Noo1718/1982 wzjainst the delisting and
reversion order of Opposiﬁc perty lo,1 & 2 have annoyed
end é and the} are a persistent

opposita party Noel

in tkelr effcrts to vietimize €l petitioner,

Because the opposite party 0,2 is determined to
spoil the service record?of petitioner in order %o
get him dis-approved forflca.s.by'the selection

¢ o 1ttee even if tua pétitioner's writ petition

11001718/1983 z3al.ct the delisting of his name from

IoheSe.select 1ict =d reversion suceedse

Becauc2 opposite porty loe2 ilave incorporated the

(6)
vazue and~arvisrery rorarke of opposite party Jo.4 and

opposite party 7063 o

(7) Because opjposite partj 0e2 has allowed the incorporap
tion of such & vague , uwifounded and arbitrary remarks
In the charscter Toll of petitioner in order to forfeit
petitioner's clauin f@r special P.C.3.2rades of
R502,400~2,700 & Rss 2,700 ~ 3,000, Opposite Party lloo.e

has allowed these speclul grades even to the officers

much junior go tic petit .onere

(8) Becau:se the r2marks in gquestlon will cauie an irrcpailao

ble damzze to tihw por_*tloacTy
b=

¢:sd9



(9)

(10,

(11

(12}

(133

(14)

(15}

A
>4

104,

Beceuce the oppcsi .z partj 0.3 end 4 have decried
the butier worik »i dic pelbiszioner and useéd double

n

standard,

Bicetise thie oppositc nurby To.d and 4 have refarred
1 T remaliks o blc coth) .alabs wmsubstantiated

2tCTa a8 0 il .r fNua veTLloas

Becnuss bie cor ocs aopralsal of the petitioner's
vorx by Jdistrict liagls ur; ¢, 0p20s.ic Party Joo5 has
been Giscarded by oho opposite party Noo3 & 4 as

highly exaggeratad. i

Bacause the ruarks of %12 oprosite party oo3 and 4
: 7

arc self coutradictory end subjastiveo

Because the remergs of5tng opposdl te party Noo3 & 6 4
ar: unjust, malafide and motivated by exttaneous
considcrationsund agaﬂnst'the procedure prescribsd
under thzs Rules,

Bacause btie reprasantation submitted by the petitioner
against the resarks to Oppositc party Noo.2 is still

under consideraiion of opposite party Hoe2.
Becauce the ovposite. 7ariy -'0,3 never issued any

oral @ writiten arning to petitioner before recording

advarse rsouarksSe

Becauce the oppositd jparty 70,3 & 4 have not
supported their remarks by #he specific datao

: 0020



j}v .}iiz:i”’” in his district.

©20e

(17) Becausz the opposite party Jlo.3 & 4 have been
abetting in~discipli.c ané cefiance < of Govt,

orders by encouv”e., ng subpordinate staff,

Beczuss t he performance of petitioner in the

(18)
Bareilly Divislon was th§ best during the year

198283 under rceport,

PRl A

herefors, it is hnmblj‘prayed that this Hon'ble

court will be zraclously pleased W,

issue an order, directlon or writ in the nature

(i)
of a writ of certiorard cuesiing the unwarranted

Rcanarks contained in Amexure 1Jos.2 and 3o

(11) issue an order, direction or writ in the

nature of triﬁ of méndamous directing the

opposite party Hoe.3 znd 4 not to give unwarrantted
and unsubstantiated remarks against all rules,
regulations and proQédure and thfis not to spoil the
record of the petitioner on vwhims and prejudices
without looking int§ the comparative figures of
completbion of targq%s achieved by the petitioner

issue ordery directilon or writ in the nature

(iil)
of a vrit of mandemous directing the opposite

party no.l and 2 ﬁot to take into considerction
[ @23.

i
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the remarks contained in .nnaxXure Hos,. and 3 at the
/
time of promotion and conflraation and o5her

conscquential benefits of servic. resulting therefrom,

(iv) issue any other ordery d.rection or wrlg
deared f£it znd proper under these circumstances

to zive relief to the petitioner,

(v) allow this writ petﬂtion with costse

ﬂfaA ; bi‘ni u}?/u—

Luc'tnow ,dated ( S3S.Gupta )
Advocate
Julyﬁ ,1984, Counsel for the Petitioner,
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L 70 zzmmm&‘mzz 200al CF JULIC .TUX. AT ILLAHABAD
! 0.0 3O.CE ICKuOW

Civil hisce 'rit getition lo. /1084

(Uncer rticlie 226 of Constitution of I.idia)
Jai Layal S/0 iri lLangsl Iéo eged 5 years
Chief Levelomment Officer, Bareillye. ... Petitioner "\

Vs ‘ ’

The Union of India & others

@ sriJdal Dayal is a ha@d workirg, pxperiencedand
efficient officer raving a reserved n-ture, le dis=
chergec his futies fearléssly £C impartially and
made larze contribution ﬁo complete all the develop-
ment schemes of the uist#ict tinmely aa ¢ to ensure
the achievem:nts of the targets. Tais identifies
his abilities of Lleacersiip, organization, zeal
anG intelligence, iie esﬁéhlisheu active dynamic
coor.ination between differeat departments to make
the vistrict Decentraliéation Sceme in 8 a1 ccess,
mairtained sounu relatisns with his colleagues
n&\ suboruinate oficisls. Iis remutetion among
_M‘ic.wasé gosi, e cawé supervision anc guidance'
the cepartmentel wor'ss by making sufficient tours

Anc inspections, it only tried to achieve the

tarzets but also increased tie qualitative Bzlued of
thekaorks. ~ept effective coutrol over His office
and depertmental officérs. .ever hesitsted in taking
strong action sccoruing to his recuirements. To

{1 ~crease the administjative efiiciency transfewred

certzin Villoge Level Oficers anc employees., Cnecrje



g . . &
" B

! anpexur. ~1

A
‘. e e e

sheeted two Block Dovelognent Officers on the

ground of *their corrupt behavious enu slackness

in working. Thus he showed his strogness and
helped to rzise igh immage of administration,
He ncd goy aptituce anu capecity to undertexe

responsibilities. Ias got enogh capescity e to

think and take decisions, 1
i
~ liothing czme to my knowlecge which

cou ldexxAg casuse any aaubt bn his integrity.

¥ence integrity is certifica.

x 4
! District legistrate

| | Dareilly
N | Jou ‘_bmjz |
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1L T LWOW'ELD JIGE  COJLT U JUDIC.TUAD AT MLisk.BAL
WCKICY BRICE  UCK.O
e
Vil lisc. rit Fetition o, /194
(Unuer .rticle 225 of Conétitution of India)
|

[
Jai Dayal &/0 &ri I-iarigal Deo aged 558 years
Chief Development Officer, Jarelllyececcs
|

Petitioner
e . VS o
The Unlon of ¥ndia & others

_ ALRIZURE - 11 |
Remarks of Livisional Commissioner, sareilly

|
' Op [o.4

" T had occssion to inspect & block of the

. ‘i * 2
cistrict myself and the remaining were inspected
I

by my additisnal Commissicer, Sri Jal Dayal is
new to Plaanl.g. His achieviment under the

Govar §as Plant rProgremme woS averzge. Relations
with suborcinates zb all levels were ordinary .
H{XZH Results continued to i’improve due to efforts
of the team as & whole, There were complaints
agaltst him but no substanfce was faind 'on inquiry.
iis work from this espect can also be considered
to be oruinary, satiSfactd_ry. The performance on

the whole was oruinary, |

Commissioner, bareilly Divn.

j _7) Og D,
an ““)j | ; 4
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I¥ Ty EOWSLE HIGH COJaT 0.7 JUDIC.UAS .T .u LiBABAD
W0 3EICH  LJCKIoU

Cg¥il Mise., "rit retition ib, /1984

(Uncer .rticle 226 of Constitution of India)

mmm »

Jai bayal S/0 lianzal Deo aged 56 years
Chief Development Officer, 5Bareilly es soetitiooner
Vs ‘

The Union of Inaia . others

—reead: TR

AWNKEL RE~- IIX

Ut There were seveéal cOuplaints from
staff and verio:s 1evels,§nclucing clerical
aboat this officefBstraiéht—forwardness. On
a few occasgions he came jinto toach with me
¢iscussion, I ¢id not fiﬁu him to be an
of ficer of xeen application. Ine comments

of Dr. furya rrasad, EXfListrict Magistrate
are highly exaggerated %nd show undue partia=-

11ty to sri Jai Dayal, |

Agficultural froduction

Commissloner, _
Govt, of Uttar .racesh,

25,1983

7:2\'_b‘j2:;‘
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IN THE HON!BIZ HIGH COUZE 0. JULTC..IURS AT ALLAHABAD
ICKNOY BEICH  IDCKNOY

Civil lisc, Urit Petition b, /1984

(Under frticle 226 of Constitution of India)

Jai Dayal s/o gri Mangal Ueo aged LSS years
Chief Develoment Officer, B areil],:y-—-..Petitioner
Vs
The Ungion of India & othess ‘

Annexure-1IV

Comparative cha:ctlof targets m & achievements in
232-83 |

i

.ghievenent$ of targets Heeza

Bareilly Ebt, Buda. Spn .
123 110135 113

Sllio. gehemes

1- Minor Irrigation

2= Integrated and
ural Dev.Programme

(1) _Benefigciaries

(af§Generald 156 111 12¢ 103
(b) s&ch, Caste 122 109 90 68

(11)_5absidy Utilization 4
154 113 75 104

$=23
3= ieteBeba, :
Mands Utilization 10v 113 139 92
Remarkss: fe 11l Laxas received on 20,3,84
aad remaine¢ in b alance,

gf@»\zgeaker section
S ° 134 4 19 279

- ~.huases
L "
5 146

Drinking water :

scheme :

(i) 3y Jel tigam 407 185 155 374

(ii) mral-Dev,Deptt,. !
tells 133 294 111 156

Remarkss In other cistricts }beiance of previous
year was lylng un-utilized and as such
their achievement weas far in excess of

jﬁf\ . b”*")i target, while in Barellly there was no )
balance of previous year. ‘e received funds
from government only ror 33 wells, but
constructea 44 wells with the ssme funcs,
7= Special component rlan !i
uplift of Larijans from i
poverty line. 144 157 103 116



A
-2 | "7/7/'
57

.. qngexure, IV

‘ o
Achi eveaegts of tnrge £S - _ﬁ@

'§‘_I;__n_;bo :E emes
sareilly rote Budn, Spn,
8- Tree Plantation
113 49 555 256
O= Biogas f
49 69 73 102

(i) (Physiczly
(ii) ™Mna cial

10- TFamily rlanning :
sterlization 75 60 55 39

100} Figures not available

1l- Recovery of Coope ‘
du es ;
(Society & Bank) 18.5 23 8.5 15,5

12= Iintensive #ditrition

programmes !
{i) Pregnent wauen 155 Xoaxgrtrems
. 155 iio scheme 100 80
(ii) Cailéren below j
six years 100 ,, 100 20
13- Dry .griculture ‘
Kharif 107 99 113 100
14~ rertilizer Distri=- j
_bagion ;
| 90

% 97 83

Kharif(Total LPK)
104 1024 108 104

Rxxkx Rabl
15~ Decentraliized |
ubstrict Plan ‘
(Utilizatlion of 9 - S8 81 86
Funds)

15~ gmall savings:

(a) Long term invest=
meat(In lakhs) ' 28% laRx i8R
353 130 133 169

Remarkss Best 3l.cxk Dewlomeﬁt 0fficer, best Iekhpal,
best Sanchayika and best S0, in the division
adjudged fram 3areilly district, Bareilly never
went in mims after 31,3,83, while &l1 other

éistricts in the wivision urnged to nims
thereby proving that they fulfilled their targets

mostly by short term ané superfluous investments,
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i Layal /0 .ri i.angrl .e0 agzec 55 years ....rPetitioner

Vs
Jnion of Incia & others

R S B W agina, e ey

xR Te= VITT

srom,
Jai LayalL,
Chief Levelopment Jflicer,
oareilly

To, ;
Chaef .ecretery to Govte Of J.e
ucxnow .

Tihrough  vistrict lagistreste, Sareitly

Subjects ..eyresentation age..St adverse entry in my character
' . rol) for the ear 1U32-33 commuricateu to me on

5¢L2e 336 ¢

despectiuliy I veg to statei tast tae following remarks
necve been given oy learned vistrict iagisti@te, sareiliy, Commr.,
dareiily vivision anc gricuitural rrowiction Commissicner, UePa,
fucknow in my chearacter ro.L for t..e yesr 1832=33 which I have
received on 5,12,83 tarough iri sebu 2l &l.gh, Jtl secretary,
Pptt, Lette, Lole .0,50:7/252/10/33 ‘cetec 13,11,83 and Commr,,
3arellly Uibe .0,3985 cated 3,12,83

i SRETES |

" &ri Jei wayal is a aer. vorgi.;, exgericnced and efficient
ofMicer aecving & reservec naturc, -.e ¢isc.urzed nis cduties
fearlessly anc iapcrtia_ly o nmcue Lirze coutributions to
conprete to all the cevelopment schaeaes of the wistrict timely
and to ensure the cchievem.nts of the targets, This identifies
his apilities of _.eccersiip,Cyncaic cooraindtion between
e thhe vistrict Decerntralization

gifferent wegertuents to mex : 2
elations with his

Scheme a suyccess, .. maintarned soang relat
coLleagues anc suborcinate oflici-ls, Lis regutation among
gablic was good, .. «id sugervision and guidarce of the dqpart-
nental works by moiing sufficient toars and inspections, Mot
only trie¢ Lo aciieve the targets but also increased the guali=-
tative value of the worxs, eyt effective control over his
office and departmental oflicers, iever nesitated in teking
strong action according to Lis reguirexzents., To drncrease the
administrative efficiency transferrec certein Villnge .ievel
OfMegers a.. ausioyees, Charze sieeteu T0 Jlock Dev.Offic?rs
on the grounc of their corrupt beiaviour anc sleckness in in
woriing., Thus he siowed ais streength ruc Je;geg to raife ]
nizh imrge of eCministretion, e hed 5ot eptitude and capacity
£0 uncertoxe responsioilities, s got enough capacity to

snd toge decisionsS,

Ton - b

tnink
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vothing e¢+ume to ny .mowvleaze wi:.ch eould cazuse
any doubt on 215 integrity, llerce intezrity is certified,

[

Bx, uJistt, ..agistrate,
. dareilly

I ha¢ occasion to inspect 6 blocxks of the
cistrict nyself anu the renaining were 4insected
by my .«aaiti.nal Commissioner. cri Jai Dayal is ney
to Plaming, His achievercirt urncer the Gobar Gas Plant
Frogremme wrS rvercge., ielations with subordinates
&1L &ll Jevels were oruinary., .Jesults co:tinued to
ir;1ove wue to efforts of the team o2s a whole, The
periormence on the whole was Or¢insry.

Inere were congloints czainst hom but no
substance vas found on inquiry., iis worg from this
asyect .can also be coucidéred to ode or.inary, satis -
factory. :

Co.missio.er, oareiiLy ~ivisior.
]

" There were severcl coupltiite from stafl at
varicus levels incluaaiag cierical soout tais officerts
straignt-forwverdness, Un & few occasions ke cwme into
toacl: with me in aiscussion, I Gil not find him to be
en ofiicer of xeen appricction, The cowsents of Lr, urys
~resti, ax-listrict ..agistrece are .izghly exeggerated
cod sadvw ualue gartielity to (ri Jai Layal,

!
Zricultural krocaction Coamissioner,
Governnrnt of Utter sracesh,
20. L 033
|
2= Jhe receras given by the lecrnel .l.reCe are

cefinitely ccverse, while tidse zivan by the Le-rned
|

Sormissioner are sver:se., .mc .rescat re.resentation

18 beirz .irectew against tie remerxs of poth these

i

ofiicers,
S= In t.e first inst:-ce I o tagicg up tae
Jol.owing reucsxs of bota ofgiée;s.
(i) here uere co;pLainq§ azainst awm at
no substence was foazné¢ on inguiry.o.oCommr.,Jareilly
|
(11) Siere vere severel compliiuts from steff

i
at various .evels inclicini clericsl a2bout taks
C JEA WS 2 1 s - e ‘- ( - (8] U P
OIL:_CGI" S Stralgﬂt' TOTWITUNES igea ..ol e ey e o
() Sie comploiats ucde'wi2inst me were

Negwjected to ~n incercutent iagaivy oy the learped



==

b
/
737

.
Aol eCe through the learned CommlSSisner, dareilly.

The learnec Comaissioner hes «.sclosed in the remargs
that no sub$tence was found

ExprREOIER thenselves
in the complaints. It incicates thet the comyled nts

were yatently false znc engineered by certain inte=
actually the mem%ers of staff irclu -

restec parties,
ding two Bale0s whno were either#run «own by me in

departmental srocecdings on tbefch erges of indisci=-
Pline, misconduct aa corxugtlan or were transferred
on :Cm'nistrative gpounds to pl:ces czainst their

choiee enu wio coulC mot force me to yield to their
segre of me and

~terrorism anG pressure tactics, wvere
I
sterted a most voceforous cumpaign of character

Il
i

aggissirction against ue,
Tewo of tnese em_lOyees <ri hL.P.vingh,

eaior Clerk ent «xi Jail el rsrascu ierme, VoDL0
I

!

carried aat the crusace againstv me under
, although

(Vaere'lo) were office bearers of tzeir ucnions, They,
ssoci tizns representatives

therefore,
the Cisguise of ‘
jinsteac of representing the grievances Of employees
in general,‘tney nostly q%ised non=issues of indivi-
i
cual workers like kuni lam, VeDeOo anc Ram Prakash
ieat. Clerx who were cherge sheeted for corrup=

[
Gugpta, Heac
inuicipline eznd d%sconduct. The followingxex

. on,
- emp;oyees are citec in pcrticular ;G a brief
of thelr cecses: is given in Annexure-1

43t L
ﬂlStQF
*’/ seme & iesi ggagg__‘g Remariks
v.ﬁy\c¥°'uri Ram Fre asn Gupta,Charge sheeted for
' '\ -eaq Clerk ; tmnpering in records
v . ; anc wilful absence from
‘ dutye

Sri luni Ram, Caught red henced diverting
Villcge Dev.Ofiﬁcer one truck loac of wheat of
for vork Scheme in

Food
narkete.

2-
| Jasa b B
{[
- Leen, jgitation for 1nuiviaual
service matters ane Soas.ng
Cels0e in writinge.

N
$

3= ori Lbaul
reon
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4= &ri Choora iani Rathor, Preparation of fake or

V. DDO.

incorrect muster rolls

undaer ‘?ood Jor "ork Scheme,

5= &ri Rema ghanxer Lixit, Bresseu for regostn.m in a

.Vohco.

5= 8ri Jal Deo rdeSherma,

o-
V. L‘bl

7= Sri Satendra iath,
gteno typist

8. Sri liePe.ingh,
senior Clerk

Block waere he nhad alresdy
vorkea for n'.ne years oné inci-
ted an’li. L. 4e«t0 abise me on
pnone, ' Lissuaded his collea-
gunes from Soili Testing 'ork.
wow cherzge sheeted,

Union leasder, ..gitated for
reinstatement of V,D.0s lLuni
fam gpa Chooreamarni Rathor
(Sl..D. 2% 49zbove) aad also
for non=-cooperation in Soil
Testing “'ors , i.ow charge
sheeted

Divulgea secrecy a«. connived
with ezitating staff against
OfflCeI‘S. Also obtained cement

«

vermits from S, D.0S in the =
name 'of bogus persons for

Kiaziccrexketimg, bBback-marketing, Resisted
his transferi®Case also

reported to police.

‘n office bearer of his ASso=
cia ion, U.2.President in
1833=-33, Pleaded the cases of
individnal service mctters of
tieau Clerk, Muni Rem,

Bamxxrxkxsk Gupta,
VeDa0., Choora Liani Rathor,

2= Sri ‘snok Kumar
B «De0a

,..I'i am 726&3 ’
Be-ele

VelalDe znc ubuul Saleem, peon
( Sl. 0, 1,2,3 & 4%bove),
thainedHouse Aavance of
5 30 00p/- on the basis of
J.orbed ¢ocuments, Now charge
sheeted ané case reported to
poiice also,

w2xena, His Sasural is in Barelily,
~ffiiiated to local political
persons, Ch-rge sheeted for
corruption, bogus cement
veruits and negligence of
caty ete, Case of cement
permits reportec to pllice
also, Trensierred to Rae
Bareli cistrict, but stayed,

Cherge saeeted for foie
puster rotls in J00G Jor LJork
tencme, uiscondiet cm. neg-
1i.erce of mty, Iffiricted
t0 w2cu. L0xit ccl _2reo.s,
Cerfies on iacictuent compdi-
-gn &;a nst C.ue0. Transferrec
outsice district,but stayed,

(¢) It is a great trovesty of facts that the

Learned .., s2Cq

ani¢. Comm..ssio.

er i.stead of admiriag oy
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‘~. ceterminction «nc steac-fastness, in maintaining high

stancaras of iztegrity,,impartiaﬁity anG firmness in

N dealing wit: such unraly anc corfugt staff, cite the
f false cmplaints of these gersoﬁs in their assessment,
Zhe most unfortunate part of thg story 1is that the é
H learned Commissioner cné Aer.Ce hsed to 4 low my subo=

|

|
H rdinate t0 apgproacia them cirect and eatertain their
| complaints egainst me despite retalietive tinge ang

absence of zny truth in their allegsii . ns. They never

Jroposed any panistment for taeir overt acts of indiscie

Y ( pline and insuboruination, i © woncer these officizals

continued their subversive gct1$1ties with {zmunity to
ny great exbarrasszent, |
(d) 1In viewof the facts gtated above, the remarks=-
| n there were complai nts against me, but no substance
} was foundé on incuiry W and o thbre were seversl complaints
from the staff at vari.us levels inclucing clerical about
-~ this officer!s straignt-forwardness " do not present an
pbjective view of reality enC as suclh they are irrelevant
” anG @ untensble, |
” (111) $rided vagsy 4§ new toklarmi g cQuzters

(2) I auve been working on the present poOst of

Chief Development Officer since 7,5.,1U3l, Ilexce the
yesr 1952=83 was tac seconu year of wy tenure on this
job zna I have acqgurec Sszicieqt expertize in this
jeif, 1.y work in 198132 w s quitec appreciatec by the

5¢rneu Commissiorer in the fb;;owin; rexcr«s which were

nounicated to me zlongwita t‘i e ;.verse rensris of

( ’\Q ."iStI'lct wnagistrgte.
mﬁmﬁﬁaﬁmhﬁmmﬁmﬁmmm

Ta > g T%% g m'yagm‘ -mnhn»s—emﬁ o

l7-4-82 ¥ o Y | we HHars or ard W ast ¥
deeT vET TwET gEeTeT WY ux MsaT ssa/Ew HarS /it
gx-az?ﬁ*faiae-q—azﬁﬁmlmmm'l




dence it Ls not correct to say tﬂat in

iy - §

I

1232=-83 1 was

new tO slanming enc wy serrformanceishoull not be

|
i

usegradet simply for this reason,

3= deiations vith gporujgﬂtes tes. at cll levels were_
QLCINRTY, _

" s work from this aspect can also be consice=

red to be ordinary, satisfactory-'
Comuaissioner, ,

(a) T-nese remarss sre vagye =nc Pehntless, The

import of these remarss is not ciérr =nd GO not help in

the correet assessment of my work -n« conwct, It is

also not clear wnether tney zre cevisive or appreciative,

e rezarks " Zis work from this asgect czn also be
considere. to be oruinary % hove 'been given in the

context of the remerxs " There wére conpld nts against

him out no substance wes found an incairy% It 1s not

ciear wnat more the lecarned uommissioner wants waen the

comoleints were found unsubstantizaced on lnquiry,
|

(b) 4s to the remerxs about re
to be pointed out th:t too much inti-

Letions with subor=

cinates, ite is

neey with suboruinates is not a quality of good admini-

strator, secondly wihen the cisgﬁuntlcc subordinates were

ixculging in briczering ogel inst me sn¢. wien the learned

Commissioner himself found all taeir aliezations base =

$ess on incuiry, my conduct an&“work sho:id have

~dem oy

t Lo unter=rriting.

(IV) The gerior.ince 33’*3q;g:“w;ﬂ

.+ — Jou..issioner

'to be an oflicer of

I <id not firc Rin
B e A e »—-«—-@d’iu L i O -

-n-_d»m*'ln -

Keen dpplLic: tion .

~t
~— L. AaVS
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4 (8} & first I au tring up the rew ris o° learned
~eF oG what I nove stated in .:ra 3 &bove m C npexure-I,
' ) termination

wiil »rove my .ersistence,

to apply the |
-0licy oy Gowt,
aaministration, Govt. is .crBiculoriy xeen th-t the

basic

fimunesyg 2nd cetern

JLicy of goverrw.ent in rigat earnest, The
1S t0 proyide a clean and efficient

suborcinete staff (ischirges its duties faithful:y an

honestly anC sugerior oflicers shoulid suygervise their

work from t is angle,

The presentdhon tole Gh*ef kinister

nos set o1t this polioy in his recent circultr cated

uo7°83 in the fOllowin" WOr&s =

< ) ‘
quammmﬁaam T AT

} %4
%m&aﬁwrﬁaméqmﬁ%ma&tmmﬁ
P 3¢ T PHBT +TTa & ‘g # SR— Y T

x%rr-l arfiex, §ags aTaET, mﬁm RTVETE TR €T
AT R ¥ PTeroT AT AT A e1Ter We Fnled
3 g =T ar 3% fans mﬁaﬁa‘aa&ﬁaa'@

-a:rf‘wﬁ ma wc‘pf’&ﬁ:mmm’riﬁz

1ven in nnexure=i will show

The case histories

that T followed this policy zeaIOusly anG vigorously and

learned Commissioner anc A.P.Q} were themselves noCergte
or toierent in dealing wita the corrupt, irefficient anc

A o c'ii\a

unruly staff, The stern cctiop teen Or proposed by me

not recive their concurrence therepy landing me into

extricable preoicement.,ln tae paras that folloy,
iv . ng precise anc veriﬁiable cdata which will prove
g

was equally ardent adt feitifuly in implementin

o hbhrious develomert progra¢mes,
(b) The fol.owing conparative chart will show that

the achievements in my cistrict vere above average in

nany fields- :
iskn 2 D0 LCACLIES —— ngevervg tg of tarzets—fercentcge
| Bﬁ_ao;; Ay BLIBIE B S0
ization 110 113

l- idnor Irrig :
”l



Jemerkss s 1l lzkihs received

" remainec in Dalanq
4~ "'ezker section ilouses 134 w
5~ Houses for .arijms 201

8= brinking %ater lcheme ;

(L) Jal iigam 407
(2) mur:l .ev.Deptt,
'We}..lso [ 133 }

Remarkss: In other districts

balance of .reviou

7= Special Component Plen-Upli
of i rijans from-

pOVerty lineo . 144

3= Tree rlantation 113

O= diogas: 1
(i) Fhysical . 49 |
(ii) #nancial 1005 4

. |
10- ¥amily rlanning !
~terlization 76 |

|

[

11~ Recwery of coopera=
tive Lues
(society to Bank) 13,5 |

12 .Intensive Lwmtrition
\PrOgramme, o

_&)(Ereg:a)t*w33en 135 ..o

4i) Children beloy |

3 years 109 ,,
Lry ..griculture
wherif 107
Lertilizer Distri- |
bution |
“Wharif(Totel .#i) 96
fAabi 104 |

15= Lisiutegrated Distt. |
rlan. Jtilisation 0 |
of funds,

A
///E%7

e)
4 19
- 146
135 153
294 111

[/ 2

T

103
68

104

D
SleiD.. ScuEnes, Galevenents- rorcentace
Sereialy sot, Sudn. 500,
2= Integratec .ureal Devol |
AT OZT s § |
(I) 3eneficisries |
- (a) General 153 11lge 124
(b) weh. Caste 122 10% 00
(2) tubsiy utilization 154 113 75
3= LaReTere ]
Juncs utilization 10 113 139

o2

on 29,383 anc

ar9
145

374
156

balance of previocus

sear was Lying un-utilised znd as such
their schievement Wes far in excess of
target, while in Bareilly there was no
yesre TJe received funds
from goverrment only for 33 welis, but
constructed 44 wells vith the same funds,.

't
157 1@
| 49 566
| 89 23
50 35
23 8,5
scheme 100
b | l%
99 113
97 83
104 105
% 81

116
266

102

iguares not available

39

15,5

80
20

100

20
104

86
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Sle:0, Sthiemes Targets-rercentaze
B2rellly pbt., Budn. Spo.

15- ©mall Savings |

(a)long term irvest=- ¢
ment (In laxghs) 363'Laxh 130 138 169

Remarkss: 5est 3¢De0ay, Dest L&&‘yal, besh Sanchayika
ana best u.UoOq in, the c<ivision adjudged from
Bareilly cistricte. Bareilly never went in
minus after 31,3,83, while zl) other districts,
in the civision drogpec to minus thereby proving
that they fuifilled their torgets mostly by
short term an. sugerfiuous investments,

(c) The above figures will shov thet Bareilly

¢ stood first or second in most of the schemes in the

¢ivision, This echievement we&s macCe despite absence c¢f

eny support from the lecrned Commissioner anc A.p.Ca
in suppressing tie unruly and cispuptive forces, It will,
therefore, be nighly unjusﬁified amd ageinst the focts ke

egcrc my performance as crdinary or lsckning in xeen

application,

(€) The compcrative ¢h-rt given above clearly

psroves thet aistriets 1ixe Buc:un & o Filibhit were

penina Bareilly in most of t he schemes, So far I

snow the jerforceice of these cistricts has not been

ated as ordinecry or unsaiisfaeﬁory by the learned

[ 2
conmissioner ant ...reC. Tiiey hzve thus adopted double

stancards in evaliztion.

(V) Results cqg;;gggg Lo improye cue to efforts

of the term as & vhole,

(2) By these reaarks the learned Commissionex

perhsps means to ssy that the worx improved cue to teem

efforts and not to my iubolvement. This conclusion §s

it

also unrealistic and arbitrary. Tne facts given below mk

1
b

will corroborate it,
(1) The learnec Co@missioner apprecicsted my work

ﬁ'w~'b‘yv7iL,’ in 1981482, as stated iﬁ Jera 2(a) above, There hes
been no mgjor cin: nge infthe staff in 1882-83 under

regort, Only two S.L.OST out of 15 were chamged in

!
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Lirganj enc Sitarichainpur Jlocis, - These changes were

«

it

,
¢lso not for better, Sri Jawaher pél Jayent vho was

aelele 1n ieercanj was pranoted and costed in the sqme

3lock by the learned Commissioner ‘against G.C. b,3494/

LLAVIII=a~64 dated 9,11,54, H
€ 1s not expected to ekcereise effective

control over other .L.0s who were his ecuals thll

recently, The B .D.0. Bithrichaiﬁpur is ¢ori Irrendra

Ueo Gangwar., ..e was trensferred ;ern dareilly to

Pilibhit district, e cid notxqﬁrk there and remained
¢ mostly on leave, Ultimstely eftér about one year the learred

. Commissioner transferred h:um baék to 3arcilly =nd posted
* again to Bithrichainpur wherc qé nac already worked in
the pest . ~mon; the Listrict 33@1 Of figers only the Lsstt,

Registrer, Coop., Soeieties endfbistrict .griculture
Officer were transferred, If tﬁe legrned Commissioner could
appreciate the work of 1981-82 with the same team of

workers, there should be no reason to under-rate it in

v 1 982"'83 ®
(I1) I took over the charge in this district

on 7.5.1981l. In theyears preceeding immediately, the
policy of trensferring officials of fiwe Or more yeacs
1 stay wes not followeu rigordusly, I found here Village
‘ _:ffrgf?eloyment Officers to havé been working in the same
bldk for 10 to 15 yezrs. In 1979-80 and 80-31 no V.D.0s
weregyransferred,in 1981-32 forty eight and in 1982-83
fortfﬂfive Ve.<08, were trénsferred. In 1980-31 nineteensiu

32 twenty six and in 1382-85 th?rteen other class III
persuirg this policy, I was not

3 ( ‘0 !
.\W\st f was ®Hransferrec, In;
frightened even by the préssures of local political

posses, Ore V.L.0e Sri Babar singh was transferred out

of the district. In his d:se the then 'griculture

]>’V’{l”/
30h i.inister Sri Bhanoo ﬁratég Angh wves interested ena
even t-oreatene. {0 harmfme. Sinilarly ri dame a0 .ler
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Uixit, V.l.0 o exerted politignl .ressires to get

himself trensferrec to 3locx Bitiarichainur. The

cetails of this cause are given at Sl. ib, in

.hunexure-l, These treansfers ?ﬁd salutary effect in

imyprovinz the work in blocks.f

(II1) There was greestl inciscipline and in=

suboruinetion cmong the staff‘in the paste One "oeLs0o

i
man-hanclec a Beo.0e In Block shergarh, One ¥%£4Q;’¢Ubﬁh

guerelled witn Veternzry roctor, Besides the leaders

of employees union used to misbeheve with officers and

steoge agitatiosns. I dic ot tolerste 21l these RPERX

activitlies of mischief mongers, I cealt with taem firmly

and c¢id not yield to their r#essure tactic8, as is

shown in the cases citec¢ in Mnnexure-l. i1iost of them

have been run wown by me in {epartmental proceedings

anc Aome Of them in criminal, .roceecinzs as well,

(IV) I inspectec the worik of my suboréinctes

not only in ofi'ice but also‘in fielddo I visited

villeges in order tO check the perforaance of -workers

on the sgoote I sub mittec copies of inspection notes

even to the learned Cormissioner, .b such inspections

C: ks

the recent paste

end checxing vwere cearried oit by wuy predecessors in

Lo . .
(V) I reviewed the progress of each blocik every

x wate |

- slailesclbter i0, o
1, 3585/5T7 1.10,31
o 5675 503433
3. 4213 17.12.32
4, 4213 ’ 99
5~ 4215 2D, 12,82
o - 5371=72 503638
7" 5573-74 s .9
8" 5669 99 99

Farticul-rs of some warnings are given below=

.‘“‘\ month endé warned the slzcx B.o.0s both under my signha=

‘tures snc District ilegistrotets signetures as well,

“arned of icer 3y whom

3,040, 3sheri

ys Fetenganp(i
‘Bstt,Tngr. (i.ele)
pistt. . gri,ofiicer
Jistte Cane Ofiicer

J.0.0.,3hutta
- sheuara
, ’ .\.Liara

C'D.oﬂ

m.:sb

9
)
9
29
9
)9
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" & MO 3.Le0s [ri . s:0k sumer :fzxera omc. Lri fem Raj

" wore even cn:rge sneetcc interalﬁa for unsetisfactory

g ' ~TOgress o. cevelopent schemes in their blocks,

N 4

L (VI) rrior to ny arrival in tais c¢istrict, no

b |

: Jroper treining wes impsrted to qasons anc. fiela yorkers

! ) 1

! for siogas «Lents, I sent wansons @ - voriers for training
" to .sefwur Treinicg Ceutre in 1081-32 end 1982-83., I even
I org:nised treining of the worxer$ in the _istrict by the

| instructor of .safpar Tr:ining Centre throush personal

“ contact with srincipal of the centre in 1982-83, Iow

each block n-s sufficient masons mC fiel. yorkers e~

A

! treinec in biogas plants constructions, In the prst plents
“ n0stly feiled .ue to techa_czl defects sna tie programme
cou LG rot gain much grounw, In LE30-81 only 30 plents were

i construct2¢ e¢nd in 1931-32, 100 iplants were constructed
“ ¢ % |
ance this figaire increasew to 175 in 1£32-33,

y

(VII) DZignt jeeps of plocks in this cistrict were
lying unserviceable us Cetalied beiow-

4 Sl,.0 Jeep io, The date from Dete of
which lying concéemnation

- - anseryigeable ...

u 1~ 532837 1973 5.3,1632
: 2-  U-3637 . 15,9,33
3-  U5,-3371 1973 5.1.78

| a-  US;-5905 1971 3

" ‘ 5-  U%,-5533 1973 15.0.83
" ! 6~ U§,-6122 1977 165 -33
7= Ug-9913 1977 ' 5.3,82
| 8-  UpL-1357 1078 1645483
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.one of my Jre.ecessors ccorec to‘gét them condemned and their
value estizatve. by tae Trfnsgart:COmmissioner and to st them

to auction, I startec this serk in my tize and Bwctioned these
jeeys in tro batehes, I h:ve vri%ten TO Learnec A.P.C. for their
repleceanent,

(VIII) Integrated _istrict . len wcs formalatec first of
alLl in 198288, Chief vev. Uificer was uecretary of this Distt,
rlan SoJrcination Coamitted anc ﬁe was gice responsible for its
iapler mtetiva, I held ..eebing of .ist., rian every month in
eduition to tne weet.n, s callec ﬁy tas _isti. nagistrate and
examinec performance of sueh cepartacnt in airutest details,
ne oflicers wao were _agling béhinu vere got warned py the
Listrict'Lagistrate et ay inst-née from time to ftiaze in writing
gime;y steJs were taken bwy me fér sotting the alloted funds
relecse fr o leat O .e.crtucabsient sovt, I personally wrote
letters wnu sent Y.2. messages iﬁ thas behelf, besides the corres-
~oncence turwagh tae Listriet «:jistreie, .ne resuit was that
taere wes 99¢,, utitizetion ou bucget ¢.ocation while other cist-

ricts of tiie wivision couse - Obrutilize the Jfunds more than 31-U3 .,

‘
|

1Pals rogreiame is crrriechut generalry in = routine nmanuer
e TN is' «ft to tae zo0o. Jf;ices:o; reisy.dars snG vebl,i.S, Hostly
eny1asis is on ac.aevaient o targets by sa.erfuaous investuents
tian on  1ong term inveshients, ftceriny ew.y from this bacxkneyed
pathy, I LziG stress on &y rol;s; LOLCLPLgs, Small accounts cnd
scvial certiiicates, I kcst coudtent contezet with good agents
¢nG various establisaents pota @f;icials anG non-officiazls in
thys district @nd revieveu tieir contribation in pay rolls,

‘ increase
sanciiyca anc. Long teram .egosits cvery uonth, Taere was a mearied/

— .‘r-""‘m
o
S oionepr o

, COntdo.. 014
Ja Do,
: '\/’
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The fcolloring chert wiix yr%ve tae varacity of this

;I
statenent- |

il
Jear ., /Qng tem dnvestoont (n . laxhs)

.BEPSAILY cup EALADhLY shehihanpar
1031=32 295,50 122,81 ' 83,85 119.95
1932-83 363,66 183.84 130,34 169,41
The result of all-‘these efforts was that all
other cistricts in the uivision went &azm in mimms
iumeciately after 31,3,83, while Bareilly steadily
y maintained balance of ylus. Jucaun which showed 2003
achievement on 31,3,83 was minus even upto 30,11,83,
. Sceonuly this disfrict n-s #tozped in bagging
origzes at «ivisicnal level% the following workers have k®x

been avarded for highest score in the Civision in 82-83,

i, 3lock ;lam;ﬁr Zefrabad
2- B.D.0s {ri Jeet tingh Ubbl, B.D.0.
tistrict Jareilly.
~ 3. Ceisa04 S.D.é.,ganeri vistrict Bareilly
4- Lexnpal Lekhpal of Jar-illy Techsil
5= senchiyake Islamia Girls Inter College,Bareilly

Like other Cistrict in :he division a G state
f recovery Oof cooper tive cues is paralysed Cue t0 delunct
societies anca missing rec brds, .”.éuge sum Of Fse 7) O'H‘;M
18§ irrecoverable ecnl a heavy strein on the staff, -
", comittee was constituted; as below in every district

under the orders of learnec Cormissioner,
i

Cole0o/ suelals) ,  Chairman
LsstteReglistrer, o

Coop. Societies ' lember .
Seeret ory, © iember

Cooper:tive sank

T} The task assigﬁed to this comnittee ves to
Jan 1 7 |

probe the defective accoﬁnts and to sort out tae cuases

|
of ceré dues for write off. In the ¢ivision it wis
|
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~ 3areilly cistrict slone wiere this committece performed
its tass @& « submitted the szI'OpOSE.l of write off @({ Rs 24- vy
oKL to zoverrment. |

I- Boyeott of Soil ﬁ_stm ork By Village
uev&e,nld.‘qu;gn of. i.c .

There was a state=w d ~rgitetion by the Village
. Leve Officers to boycott sojrl testing work according
to a decision taxen by theii; ‘esoclations The learned
JdereCe iS5 ue¢ oraers for ‘@{@.ng aisciplinary action
against those V,L.0s who ’wfe;;?e not coopersting in this
WOorz, I e learmec Oommi‘ssi‘bner also uirecter that
¢ increments amd efficlency bars snould be disailowed
in tae case of such V.uaOS.T I fol owed these instruc=—
tions in rigat earnest, I étoppea increments zné even
cepsurec some of the V.;.Oés‘l. Tieir union leader Sri Jai
Leo rsrasad Sherme was a;.so‘;‘charge sheeted by me, i0d
other oflicer in the -.i_v:_si_on —-as taxgen such steps
against t.e V.L.0s. i.e V.I.Os anG their union leader
teunched zgitations and J.eé‘ processions particularly on
sccoant of this strong aCtiOﬂ takxen by me, The false
complaints sent o, then against me were ¢lso rooted in
this sack ground, |
Tre facts narrateu': above wilil show that the team
dic¢ not work on its own, I haa to meake personal contri-
{ ) bution by taidng adminiStji'ative action where necessary
for improving tne organisstion snd pilling up the slack

£, I €id not hesitate to take even disciplinary =

cn against a’ne delequent staff as revealed in

(i

officials against whom ingairies were set up and accord-

graph 3@ Lalt‘:xough ?ixe lesrned Commissioner and

C. Gid not even transfer the two B,D.0s and other

0

ing to G,0. ib. 22/4/71—}5&1?&@1(?&1&) dated 2,7, +381 1971 .
fransfer shoulo be resopted in Such cascs in the interest
jm \D&’):j/ of fair and inpsrtial inquiry. The Lesrned Commissiouer

enC wePeCe nrve noct oraerea transfer of the two 2..0.08
even now when 1 have not certified their integr'}.t}’ in
]
!
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annual chsracier roll entry ‘au cCCQJL‘RU to G.0.
fficials should

e e iy ot

Tlos 27/2/66 4o ptt, (3) dated 7,10,65 sich o

be transferred ﬂég;:he cherge of thé of ficer who with-

holds their integrity certificates, iemce it wi_ll!l:e
e t=0 team

incorrect to ssy that tne things 1myrovec
any contrioution fros my sicde znd the

vork without g i

remarxs glven by learned Commissioner cre nzainst facts,

6 The Comments of vr, curya . asz” X™ ei.e4 are hﬂvhly
grrtualayty to ori e af ayal

G-
exagzerateu ana s.agy un.e

MrstLy these remrris of T .6 lerrnec fekeCe

1T the Learrced

(a)
are reflection on the concuct of Lao cei e
«.aPaCe w28 N0t Seeinz eye to eye uitb tie X~_ ..., the
AXe Lei.e ShOuLL nave been :sked to eilac.wcte is coints

oefore incorjoration of taese remaurxs.
atericl wihich formed

(b) ..s a matter of fact the
| ZT.re the learned

the basis of .,.,:i.'S remnargs wrs alre Ly oe
£aPs Ce . COpy of perflormance shéect vach I submitted to
Deie in comsliznce Of Go0a .0.83/1/73-izrmis -2 deted

.ieCe &longwith

25,2 79 must heve reachec the learne.
the remaris of i.l. Besides, the progress reyorts of

other districts of the (ivision in resyect of various

develoyment schemes ond prozraumes ni:st have been received
Oy The lLerrned .+.Ce every m@n “re figures anc compa-
paras, were

rative cdata given by me in the

available in tnese statemcnts, If the iearned
n fizures, ne woulid hrve

~orezoing
hed

A.L. &). C -

lookea into these facts anc

cefinitely foraed a different o.e ion,
(c) The ZXe Laise

skt meSter an he never Spereu me in taging work. e

vhe work of eqscn officer every month, Slackness

. T, waryc crasad was a herd

‘reviewel U
was intolerable tO him rnc lie issuet warnings even to
: [ ]

me. Copgies of two warningzs Gatec 13,2432 and 25,10,82 are
..‘1.. \"?aa SO

& III, S8 IXe

“u4 enciosed as .nnexure-I1
) “KQD 4 mach particaler noout covermmont,-vorx thes he even
refuse. casusl .ezv e Of a feu Crys t©o wme wien I vt e
; ] ne yas e, 18 lly

to see ny ailing Laaznter at JoeiuTe But
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aaairor o good work, A c¢opy of an inspection note
dated 5.8,82 recorueda by me after checking sresence

of d.ock workers and their gerforménce in village

e

alongwith the remcris " very zood!" of learned D, iS
tais

i

|
i

I
ﬁ enc Losec herewith as ..nnexure-=1V %n support of
fect, ;
(d) The learned ...£iCe. ha# rather snown XreEdxag-
S assessqént. iie hes been swayed

l
Van Y
e grediﬁa,egtion%q\ii
un-necess:rily by the couplaints wi ech he h:imself knew,

/
|
were the briczegings of disgruntiec subordinate staff
!
ané waich vere found vpaseless on incuiry by Commissioner

S

~

himself, The objective deta esvalizole in his office

weizned less with the Le raew ! o2.Ce tinan these mis=-

" 3
chievious moves of suboriinste staff,
(e) The learned ‘.7.Ce nas not given his own

data to dis.rove the reucrks Of Le., DOr n€ hes certi-

e -DeB/L/78=Komimik=~2

G

cularised the _.oints on +rriea he disegrees with D,i's

2s laid cown in gara 7 of G

I

date( 330 ?-o 1979.
(f) The in.ression poi.ed by the learned . FoC.
apgzeity and achievements

in oral discussions cbout uy

is utzerly inaGequate anC dece.tive., I am not so vacal
anc propogandéist. I am\dirkin; on a result oriented
poste The learnec ;.B.C.fsﬁéld have b%sed'his appraisel

nG figures,

b
[

/ L S
- <. on concrete facts
Both the iesrnec, Commissioner cnd .L2.Ce Dzve

/_, c .': Sl .
rot s.ecified ecny soint on whiech they disagreed with
TS Dei.e @S laiu womn in G, Oa 1.0,36/1/78/Karmik-2

d
cated 95, 21972, T2e Y, :.e hrs nizhlighted the following

galities in .erticulrr in my vork enc conwet=

Jearless and fugartial

P
K - |
2) enjevenent of targets.

ciccessful ifmplenentation of Decentralized

3)
District rl%n.
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5) Etern action agaiast cor.apt sod delequent staff .

Lecaate torring and checxing,

The learne. ComniSsioner m L ‘.2.C. have not

given any s pecific Cata from tueir side to contradict tae

observatizns of the L,lls on the cbove oints,

Q= The assessment made oy the lcarne. Zomsiss . oner

2NC . ’eCs 15 not fair enc vbjective as cdesired in 1,0

10, 3B/1/78/Zarn~ix=2 cnted. 23, % 1079, Z:0ir remrris are

vague arg general as defincl in  Jp€.CiX t0 3.C. .Del5=
‘

259/11-..~33/1956 dated 13,7,1057

? - £TAYeL
It is, t:erefore, }r'ycd Lot the Loliowi. - HER4E%S
reparks recorded oy the Lecpie. Jomm.Sgioner, oareilLy enc
et'd0a Uele in oy cher cter ro.. Jor 1032=33 "niv.cia uncer=-
estii: te or censure ny perfor_-ince, ey <ianly oe exjunged,
@ pi Jai saysl 1S nev £ o .ruidllde ..1S achievements

uncer Gober Gegs wlant »rogryu.e was averzge, Relctions
with subordinctes anc &.l igvels vere orcincry. lesults
continued to -mprove cue to efforts of tie team as a
whole, Me perforzance on the whole wos ordincry. There
comJLeints -him but no substance Ts found on inquirye.

.is work from this ussect ern also be consicersc

|
to be ordinary, satisfeetory,

f Cor.iissioner, Jarelily ~ivison,
| Boreil.y

¢S from staff anc varios

_ Tgos officer straignt -
forwverciness, 1 Gil not 4 n ‘ 0 be en Jfricer of Leen
apolication. whe couzuends 01 Sl AT fraqtgz TlewlStie
~~v*sgr&te are n_J“Ly excggernteld cn. sa%w utwe pgarfiarity

" _here vere several com;J
Levels includ;ng clericd

s\!
L
JESAR
B rt'l-"
3 ¢

sr_cl tJr»L Fro’uaction Connmr,
JOVie of utter (redes..
3). - 003

. "~¥_ - -ours feaithful.y,
j]»( b’ﬂ;}/”
! (Jt.i Dc,lal)
Coief .eveloament Jfficer,
1 S8 oelawy

1 L %)[8Y
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In the Hon'ble Highk Court of Judicature at ,llahabad,
Luc.n v Benegi,Lucnov,

Urit Petition Ho, of 1984,

f
A ‘ Tersus
Union of Incdia and others = +uw = & = = = = = = OppoRartiese
Affidgvit
!
I, Jal Dayal aged about 56 years, son of
-~ Sri 1. ngal Deo , Chief Develovpment Officer,Bareilly, do
hereby colemnly affirm and state on oath as under :-
l- That the depo.icat Is the petitioner in the abovgﬁoted
writ petition and is well conversant with the
' facts as deposed hereunder,

—2q
.~ .rs@» 1 That the contents bf paras 1 to 88 of the

accenpanysing writ petition are true to my

" . S 4 \ \ ;
1l R personal knowledgapno part of it is false and
\ 3/ nothing material has been concealed, so help
S /1\%(«\ me Gode |
8\ {
Ses

That the .innexure Fosel to VIII of the accompanying
writ ﬁ%fition are;true co  ies of their respective

originalse : )
il P . >
Lucipov,dated [. Deponent
JUJ.&’%E? ,LI§84° | . Os.‘cz
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I, tie gbovenamed depoucnt do tereby verify that the

contents of paras 1,2 and 3 of this ‘waffidavit a‘e true to

my perconal knowledgee No purt of i3 is fulse and nothing

mzterial h:s been concealed, so hel;i e Gode

Taw L”’vj/_

Luckijow,dated Deponent

"r'?) 2
July ¢/ 41984,
I identify the deponent who has

signed before me,

Advocatee

Solemnly affimmed before me 0*1@ 7 éé‘
at3 50};4131 by the deponent SCM iD

who is identified by Sri Q W—Q

aavocate ,rIiv"l CourtyLuc.mov Bench,

Lucknove |
I nave fully satisfied Wself

by eXamining the depo.eat that hb wders
stood the coatents of tihils affidgvit

talch hu‘as been explained tc him bJ nee

HIF( urt, Allan .,,33
Lutkn\\f I‘\, B}

Ule.. {2(6
B()/84
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noo. L Lac
o P W oaeaanta fage w7@ afam (swuR) swarg o fad

, ; | § zA gwgAr § IAN wfew ead AAA @ WA I

Pl W Fg A § wFEd@ e #oar s smw arfaw

e % E FT A1 g q gadt AT ¥ fead @A sud sitw sqan
‘*i 2 : IR FT AV GAGAINT AT SR AT AAT Adtw I fAaad
|5 = & g six & gwm? a1 Aa¥ gemaw @ wifas &3 &t aads

‘ & A1 GHRIA IBNT A1 K T9qT w0 &% A gArdy faasd
® (w0wardt) &1 aifas fear gar oo w9 @ gArt gearew
gea (zemafa) wdiz § 49 argw fagw &%) a9t mgleg gv
! Ft af Ig AT HEAAIF AR eFar w&iHR § A QO F ag
£ A efiwIT wear § e & g am a% @@y ar fed suw 0w A
- AAAT  FAT AT GHIAT AIA G A qF qwT AR faTrw wam
g Jrar & Iawy faraad At awta g Al gwir 1 gafwg ag
amaaat fear t6 gwior € sitT ana qrFw T
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